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Orissa Acr 2 ofF 1995
*THE ORISSA SERVICE OF ENGINEERS, (VALIDATION OF APPOINTMENT) ACT, 1994

Received the assent of the Governor on the 7th Jantary, 1993 diret punii hed in an extraordinary issue
the Orissq Gazette, dated the 13th January 1995 ]
AN ACT TO VALIDATE THE Ap HOC APPOINTMENT OF CERTAIN ASSISTANT BNGINEERS
(TELECOMMUNICATION) MADE To THE ORISSA SBRVICE “F ENGINEERS,

BE it enacted by the Legislature of the Stare of Orlssain the Forty-ifth Year of
the Republic of India as follows: — :

Shost tige L. This Act may b: c.lled tae rissa Szrvics of Lagineer ¢ yrition of Appoint®
meant) Act, 1994.
2. In this Az, unless the context otherwise requires,—
Definitions (@) “Government” means Government of Orissa,
(6)““Recruitment rules” means the Oris:a Service of Engineers’ Rules, 1941;

{¢) ““Service” means the Orjsa Service of Engineers; and
(d) “Year” means the calendar Year,

Validation 3. Notwithstanding anything contained in the recruitment rules, three Assistant
: Engineers (Telecommunication). who were appointed to the Service on ad hoc
basis by the Government in the Energy Department in the year, 1987 to meet the
requirement of the Orissa State Electricity Board and are continuing as such, shall

be deemed to have been validly and regularly appointed under the Energy Department

of the Government against the direct recruitment quota of the service 'with effect from

the date of commencement of this Act and, accordingly, no such appointment shal}

be chalienged in any Court of law merely on the ground that such appointment wag

made otherwise than in accordance with the procedyire laid down in ‘the recruitmeng

rues.

(2) The inter se seniority of the Assistant En gineers (Telecommunication) whose
appointments are so validated under sub-section (1) shall ha determined according to
their order of appointment to the -ervice on ad hoc basis in the year, 1987 and they shall
be en-block junior to the Assistant Snginzers (Te!ecommunication) appointed to the
service in acCordance with the recruitment rules prior to the Commencement of this Act,

“ ¢3) The services readered by the said thres Assistant Engjneers (T elecommunication)
prior to the commencoment of this Act <hall, subject to  the Provisions in
sub-section (2), count for the purposss of their Pension, leave and inCrement and
fer no other purpose.

*For the Bili see Orissq Gaz-tte, axtraordinary, dated e Hth December, 1994 (No. 1497)




